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Dayanidih Sa!nai, 
rirese:c t uricing as Get'en artendani Kedargouri Temple, 

Arehaeoiehai Surv;:-v ef India site (Honiculture Division), 
Takes Sea:e. 

Buuhanestr, Odisha, 

Respondents 
ocates ........ ....... ...Mr. L. Jena 

DER 

HON BLE_MR K. PAiTNA MEMBERJ UDL): 

Ld. Counsel for the applicant and Sri L. Jena, 

Ld. kSC fbr the union ofh-ida. 

did gina: npiicadon has been filed by the applicant with 

the ibiiovine :alers.- 

i ITo 	ass appronriate orders directing 	the 	departmental 
rem1ens o euasider the case of the applicant to grant 
etn:errv 	staw. him and to extend all the service and 
C3ve' l 	herfiis \ HF- 	Fntiriprl 	rt1i 	cFFc'f 

from me date cfenjoment of such benefit by his colleagues. 
do nass such other order(s)/direction(s) calling for the 

ee' ant recor :'-n die Dertment as are deemed just and 
oroer 0 The dieu 	 ad crcrnsns othe case and allow the 
Ja1c *apu:s:ior with cost 

s represenunice' dated 02.072012 11nnmure-- 

A/41 was 	.are::... h he 	cam to the L)h'ctor 	enerai, Archaeocgical 

Su 	ev of lrioi 	am n. 	Deih1 (Respondent No.2), with 	--On''Y to me 

Dv, Sroenumnc, --ta:Jca! Lurish D'visina 	IV, 	Bhubanewar, Orsha 

Res: cent \c,4 

Sd lena., i/d. AC for the idea  af India is not in a nositiot to 

apnr;se 	- ' 	mi about 	satLt3 of the represeniamion, 

hd l'toat. fri 	nsth for the applicant submitted that no reniv 

his he --reeefved an he said re'nsentation till date 

4. Sith reresenation ofe applicant at AnnexureA4 isne 	e 	 th  

ti a 	, as agreed us 	th Ld. Counsel fo the 

purL-s. ' at! on eo ia, 1nc die morn 	ne cae, L direct Respondent Nos.2 

and s-i- tü coIL n.e 'cnosiE- of he reprcm .mior at Annexure-A14, if not 

-: 	- 	date di a 	s:nnf in a well reasoned 



- 	- 	We oirenr of 
I 

te ab' a observation and direction, this O.A. stands 

aorssiort 	tsif 

i 	nd Copy 	of this order along with paper books to 

Respondent Nos2 & '- 	at the cost of the applicant) for compliance and 

ftee copies of this order be made over to the Ld. Counsel for the parties. 

Sh 	hd. W on& for the applicant nildertakes to deposit 

the postH 	H HHeday i.e, on 1? 1 22O 2. 

(A.K. PATNAIK) 
MEMBER(J IJDL) 


